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| o 7. CENTRAL ADMINISTRATIVE TRIBUNAL
@ | - 'BANGALORE BENCH ' ’

Second Floor,
Commercial Complex,
Indiranagar, S
Bangalore-560 038

Dated:~ 15 APR 1994 .

<«

APPLIGATION NUMBER: . 853 of 1993, "

 APPLIGANTS: RESFONDENTS : ,

‘ Sri.Basappa Pakeerappa v/s. Divisional Personneerfficer,
Te. Southern Railway,Mysore and Others.
N Sri.N.Y.Guruprakash,

' Advocate,No.8l12,

Chandra Building,
Avenue Road,Bangalore-2. _

2. The Divisional Personnel Officer,
Southern Railways,Mysore Division,
Mysore. :

3. Sri.MuN.Venugopala'Gowda,Advocate,

- No.8/2,First Floor,R.V.Raod,

Bangalore-4.

Subject:- Fe « of copies of the Orders d.by the
3 ‘- ing of copies of the Orders passe ‘
Subject: ggizggglggminist:ative Tribunal,Bangalore.

Please f€ind enclosed herewith a copy of the ORDER/
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: , “ CENTRAL ADMINISTRATIVE TRIBUNAL
g BANGALORE BENCH, BANGALCRE

® "ORIGINAL APPLICATICN N0.853/93

!

WEDMEBDAY THIS THE THIRTIETH DAY OF MARCH, 1994

MR. JUSTICE P.K. SHYAMSUNDAR VICE CHAIRMAN
MR .T.V. RAMANAN MEMBER (A )

Shri Basappa Pakeerappa,

Occupation Service,

R/o Sri Renuka Prasanna,

Mote Bennur, Byadaqi Taluk,

Dharwad District . Applicant

( By Advocate Sh,N.Y. Guruprzkash )

Ve,

1. Divisional Perscnnel Officer,
Southern Railway,
Mysore

2, Rssistant Engineer,
Southern Railway,
Bavangere,
Chitradurga District

3, Permanent Way Inspector,
Southern Railway,
~Rani Bennur, Dharwad District Respondents

( By learned Standino Counsel )
Shri A.N. Venugopal
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YR, JUSTICE P,K, SHYAMSUNDAR, VICE CHAIRMAN

After hearing both sides at the stage of
admission, we think the order revenfing the
applicant vithout telling him the reason therefor

f¢Mle?h§§&got sustainable, 1In this case, it was necessary
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§e)\ the Department to issue a shou cause notice
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reteding the acticn taken to reve{gion. We think

ﬁéfapplicant should have'been given an opportunity
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